IN THE CENTRAL ADMINIS TRATIVE TR ICZUITAL: JAIPIFP BEEWNCH:
J A IPUR.

A.Sb. 325797 Date of orilsrs: 5.82.97
M.,A, No, 212/97

1, Banwari L&l 8/0 Shri FPema Fam, agzd 47 years,
resident of Village and F.0. Godiwara Halan
Tehsil Mawalgarh, District Jhunjhunu,

2, Hirz2 L2l &dopted son of chrl panwari Lal,
aged 33 yedrs, resident of villdge & £.0.
Godiwara I\al’\n Tzheil Mawalgarh, qut"‘lct
Jhunjhunu {(Raj.),

Applicants

»

Versus

1. The Unien of Indi@ through Gener?l Manager
Viestern Pailways, Churchgéte, BomkR@vy,

2. The Vivisiomel Raijlway Mapager, J2ipur
Division, Western Rajlvay, Jajipur,

: Respondents
Mr, Hawa Singh, counsel for the applicants
CORAM:
HON' BLE SHRI RATAN ERAFASH, HEMZER. (JURICIAL)

ORDERER
(PER HOM' ELE SHRI BRATAN SLAIASH, MBMBEP. (JUDICIAL)

Thiz is &n 3pplication under Sectien 19 of
the #dministrative Tribunale Act, 1985 by the 2pplicants
Shri Banwari Lal and Shri Hiré L2l to seek compassionite
appointhent of Shri Hira Lal s&id to be the adebted cson
of @pplicent Mo,1 Barwari L3l, The grisv2@nce of the
Applicants is that the refpondent departmesnt has
rejected th, recraest for comp@ssiondte @ppointment
of @applicant No,Z en the mrouni thé&t the Adoption

Deed is not valid aceording to law,
2. I heard the learned counsel for the applicants,
The learnel counsel for the applicante has falled to

substantiste 2= to hoWw armlicant No,1 was retired
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from cservice hefore sup;r“nvua+1an on 12,9,1996, No
supporting medical report hias heen placed. In the
so-called 'CGoindre' (2Bdopt ion-decd) which 1is s2id to be
executed on 20,1,1996, it i= not indicated as to when
exéctly the 8pplicant No.2 Hira Lal was t2ken in
ddeption fiw yedrs ago. The age of the @dopted son
atlpresent ie irdicated as 33 yedrs, Howevwer, it is
urged by the ledrned counsel for the 3pplicants during
arguments th2t he was t2%}tan in 21option when Hesra

L&l was in child-heod. Bven the dats of hirth of
épplicant No.,2 Hira LAl h3s not heen indicated any-
where in the ddoption-deed Annesure A=2, It all appears
to be 2 concocted 2ffair 2nd there is no oround to
disbelieve the dizcretion exerciZed by the respondents
department in rejecting the requect ndde hy 2pplicant
N 0,1 for a@ppointment on compdssion@te qgrourd for his
So-called Adopted son Hira Lal, Compassigﬁate appointment
cannot be cought for as of right, Failure of the
applicants to Support the contentions m2de in the OA
has been fatal, Tﬁe 0.5, is, therefore, dismissed at

the stage of admission, H.3. N ’*1”/37 alsp stanpis .

dispoced of accordingly.
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